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NG+ tef (F.No. 197/126/82-IT(AI}$ In oxarcise of the pousts
conferred by clause (iv) of sub-ssction (230) of section 10 of
the Ircome-tax Act, 1961 (43 of 1961), the central Government
hereby notifiesiMaharashtra gstate Council for child Welfare™ for
the purpose 3f the saild soection for the pariod coversd by the
assessment year(s) 198384 to 158586

. g T
( R. K. TEWART )
UNUER SECY. T4 THE LIERNIENT oF I4DIA,
To ’
The Manager,
Gcovernment of India Press,
Ring Road, May apuri Tndustrial ATEd,

(Neapr Rajourd Garden) Neu Qelhl.

Copy to -

1e The Hony. General Secretary; Mahartashtra State council for
child Yelfare, ghivneri ANNEXE, Alexander Grabam Bell Road, falbar
Hill, Sombay-400006.

2. Tha Cominissioner of Income-=tax, Bombay City=1IVy Bombay

with reference’ to his letter NO. ac.lu/xc/289(1z)/82-83, dated
29,8483,

3. - ALL commissinnars of Income—taXe

by Directors of 1n5paction(IT)X(R&S)/(p&PR)/(Inu.), New Delhi.
5, . Director of 0&M Services(lncnme—tax), st floor, Aiwan—e-~
ghalib, Mata sundri Lane, Neu pelhi 5 gapies)e _

6, all Dfficers of gections of I.T.Wing of CopT, New Delhi.

7e comptroller & Auditor Gi. of India, New Delhi (20 copies).

Be gulletin Section of Dte. of Ins.(RS&PR;, New Delhild copies}e
g, = Director of Training, IRS(Direct Taxes), staff College,

NaguT (& CUPiBS)' s o)
Ho2"" ghri pJK.Kartha, Joint sooy., Ministry of Lau, JUstics and
nompany Rffairs(Department of Legal AFfairs), Ne Delhi.
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